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Facts  
 By his letter of 1.9.2008, the appellant had sought information on 05 paras in 
respect of Shri Laxman Das, an employee of M/s Ludhiana Wool Syndicate.  The 
CPIO had refused to disclose the information in terms of section 8 (1) (e) of the RTI 
Act vide his letter dated 25.9.2008.  On appeal, the Appellate Authority had ordered 
disclosure of information vide letter dated 31.10.2008.  Resultantly, the requisite 
information has since been provided to the appellant vide letter dated 7.11.2008 of 
the Asstt. PF Commissioner. 
 
2. The matter was heard on 30.6.2009.  The appellant is not present.  The public 
authority is represented by the officer named above.  It is the submission of Shri 
Gupta that the requisite information has since been provided and, therefore, the 
appeal should be dismissed. 

 
DECISION 

3. In view of the above, the appeal is dismissed. 
Sd/- 

  (M.L. Sharma) 
Central Information Commissioner 
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